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Porred Curruey Notes 

. liS. Shri Daljlt Slqh: Will ~h" 
Minister of Flaance be pleased to 
Itate: 

(a) the number of cases of printin. 
of forged CUl'J'ency notes detected 
during 1959 and 1960 sO far; and 

(b) the action taken against the 
ollenders? 

The MlDIster of FllWIee (Sbrl 
Menrjl o.aI): (a) and (b). The in-
formation is bein, collected and will 
be placed on the Table pf the House 
a. ooon as it is ready. 

Productlaa 01 Coal 

. IS.. Shri DalJIt Slqb: Will the 
Minister of Steel, Mt-... Fuel be 
pleased to state the quantity of coal 
produced in Public and Private 
Scctors during the year 1959? 

The Milliliter of Steel, Mbles and 
F_I (Sardar Sw ...... Slqh): The 
quantity of coal produced in the 
Public and Private Sectors during the 
rear 1959 was:-

Public Sector-6.75 million tons. 

Private Sector-:40.33 million tons. 

S.C. and S.T. Welfare In Punjab 

1117. Shri Daljlt SiDlh: Will the 
Minister of Rome' A!raJrs be pleased 
to state: 

(a) the lotal amount sanctioned by 
the Central Government for the wel-
fare of Scheduled Castes and Schedul-
ed Tribes in Punjab during 1959-60 
and 1960-61 so far; and 

(b) how much amount out of it ha, 
been actually spent? 

Tbe DeputY' MlDIBter of BODIe 
A!rail'll (Sbrlmatl. AI_): (a) and (b). 
A statement giving the required in-
formation is laid on the Table of the 
House. rSee Appendix I, annexure 
No. 55.] 

lU2l1rs. 

MOTION FOR ADJOURNMENT 

ALLEGED REVERSAL OF POLICY TOWA~ 
CIlilfA 

Mr. Speaker: I have received notice 
of an adjournment motion f1'Olll Shri 
Asalta Mehta, Shri :Y. R. Xasani, 
Shri Vajpayee 'and others on /the 
follow in. subject: 

"The situation arisin. out of the 
sudclen and unwarranted revoraal 
of Government's declared ChiDa 
policy approved and endorsed by 
Parliament as evidenced in the 
Prime Minister's latest communi_ 
cation to the Chinese Premier, ac-
cepting the Chinese proposal for 
an unconditional meeting between 
the two Prime Ministers." 

Do we discuss in an adjournment 
motion matters of policy? Also, do 
not we have opportunities now on the 
Address of the President, the debate 
on the Budget and so on? 

Shri Asoka Mehta (Muzatfarpur): 
Sir, in the letter of the Prime Minister 
that was placed on the Table yester-
day it is said: 

"Although any negotiations oa 
the basis you have suggested are 
not possible, still I think it might 
be helpJul for us to meet." 

A distinction is here made bel ween 
"negotiation" and C'meeting". On this 
point, the House has discussed the 
matter over and over again. and the 
policy that the Prime Minister 
himself had put forward and that 
was endorsed by the House has been 
dillerent. In hi. letter of 7th Novem-
ber, the Prime Minister has said: 

lilt is our common desire that 
such a meeting should bear fruit 
and it i. necessary, therefore, that 
some preliminary steps are taken 
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[Shri Asoka Mehta] 
and the foundations for discussion 
laid." 

Likewise, in thc samc letter he has 
said that there must be an interim 
understanding. Earlier still, in the 
earlier letter, the position was clearer 
still, where it was said: 

"No discussions can be fruitful 
unless the posts on the Indian side 
of the traditional tnmtier now held 
by the Chinese forces are first 
vacated by them and further 
threats and intimidations imme· 
diately cease." 

In the last Session, on the last day, 
you will recollect, we had a discus-
sion, and on the 21st December the 
Prime Minister made it clear, 
while he gave us a gist of his reply 
sent to the Prime Minister of China, 
when he said: 

"I woula prefer to wait for his 
promised reply to my letter of 
26th September and our note of 
4th November before we discuss 
what should be the next step." 

Throughout, therefore, Sir, the 
meeting if it was to take place was on 
the basis of certain conditions being 
satisfied, and the Chinese have been 
demanding all the time that the meet-
ing should be unconditional. 

The House, Sir,-on various occa-
sions it had discussed this matter-
has approved the stand that was 
taken by the Government in the past 
that any discussion, any meeting has 
to be On the basis of certain condi-
tions, and now we lind, Sir, that 
suddenly the Prime Minister has 
decided to have a meeting without 
any of these pre-conditions being 
fulfilled. 

Far from any satisfactory reply hav-
ing been received from the Prime 
Minister of China to the letter that 
has· been sent by the Prime Minister 
and the note that we had sent in 
Novem!)er, the reply received throws 
the wholc frontier of India Into the 

melting pot. As the note that I\a. 
been given makes our position VEry 
clear, it is diftlcult to understand why 
the policy which We have consistenly 
followed, that a meeting must be held 
only when there are possibilities of 
a fruitful discussion, should be chang-
ed. Fruitful discussions take place 
only when certain pre-conditions are 
fulfilled. A meeting without any kind 
of pre_conditions is fraught with grave 
danger. 

This sudden chanee in policy, this 
acceptance of the demand made by 
China that the two Prime Ministers 
should meet,-I am sure they are 
goine to meet where they are going 
to discuss somethine very serious, and 
discussion on anything serious without 
the necessary pre-conditions being met 
is something completely contrary to 
the policy that has been accepted by 
the Parliament-this sudden reversal 
of policy, demands a very seriout con. 
sideration. 

Some Hon. Members rose-

Mr. Speaker: Order, order. I have 
heard enough from the hon. Memb('r. 
At this stage I am not going to all<>w 
any argument. I only want to know 
whether there is really a change of 
policy; if so. whether this House ought 
to have been consulted before such a 
change of policy has been undertaken. 
These are the two points. If I am 
satisfied prima facie 1 will allow a 
discussion. If I am not satisfied, of 
course, other opportunities may be 
availed of and not by way of an ad-
journment motion. These two points 
are simple. I am going to .hear the 
hon. Prime Miniter, whether there is 
really a change of policy. 

Shrl Vajpayee (Balrampur): Sir, I 
would like to draw your attention to 
the President's Address. The Presi-
dent was pleased to state: 

"My Government, therefore, 
pursues a policy both of a peace-
ful approach, by negotiation under 
appropriate condition .... 
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The Prime Minister has now invited 
the Chinese Prime Minister uncondi-
tionally. There is no relevance now 
to discuss the President's Address. A 
new situation has arisen, and the 
House should be given an opportunity 
to discuss it. 

Tbe Prime Minister and Mlalster 01 
Extemal Main ·(Sbrl Jawaharlal 
Nehru): I am sorry, Sir, that hon. 
Members have a feeling of any kind 
of reversal of policy. So far as I am 
concerned and my Government is con-
cerned, there has been no rpversal, ar.ci 
the identical line of approach which 
we have fol1owed and whi~b bas been 
expressed in the President's Aadres. 
is expressed in the note to the Chinese 
Government. 

The hon. Member, Shri A~oka Mehta. 
quoted from something I had said, 
that a meeting will not be in these 
conditions fruitful. I have not here 
in front of me whatever I have said, 
either in this House or in the other 
House or in a Press ConfE'rence or 
anywhere. I have alway. taken up 
the position that it is our policy to 
meet anybody and everyb~dy in order 
to find a way. That is the g!'neral 
proposition in which I have be~n 
trained for the last 40 years, And I 
do not think, certainly, it will be rillht 
for me, and I do not think it wll1 be 
right for this House to a~cept a'lY 
kind of policy which refuses to meet 
and discuss. That is the broad ap. 
proach to every problem in which most 
of Us have been trained in the past 
and we followed it with those whom 
we struggled against and we fought 
against. 

Apart from that, Sir, !he quest;on 
is what our position In a particular 
matter is. Now, in this particular 
matter, when the Chinese Prime "inis-
ter invited me to meet him within, I 
think, seven or eight days at Ral1soun, 
I pointed out that in that way the 
meeting will serve no purpose o.nd, 
anyhow, I could not go therp. I a,,"e~d, 
and I have been repeating it seve:'81 
times in this Rouse, that I am alwoYs 

r reparecl to meet when it is proved. as 
the hon. Member has pointed out, that 
it will lead to some fru \f;ful re.'I:Us 
Now, when We consider al1 these deve-
lopments, recent develor-menh -'WE" 
had received a rcply which was pub-
lished yesterday-it took cs a I ,n. 
time, natural1y, to find out the vat:ous 
facts, historical and others, and t "ert.' 
was some delay-I was very ar.xioo.l~ 

that that reply of mine. of th£ Gov. 
ernment, to the Chinese Govemment 
should be in the posses31nn of th" 
Rouse as soon as it met. But, un:,,,· 
nately, there was some delay. The 
reply itself was prepared about the 
end of last month. We t!cc;ded that 
it would be better for the Amb:asJ"dol' 
himself to take it rather than for us 
·to telegraph it; and therefore, there 
was some delay. I could not place it 
right at the beginning of the session 
or even earlier. There wa~ .bout a 
week's delay. 

Another fact, if you permit me to 
mention, is this, a curious misunder .. 
standing. The letter that I bavc ad· 
dressed to the Chinese Premier is, I 
think, dated 5th Februar)'. w~t1e the 
note is dated, I think, 12th F "brua!'Y. 
Obviously, hon. Members will reali.e 
that the letter was dated the d&y I 
signed it. The note which had b( ... 1 
prepared before the lette,',- ·obviously 
it is part of the letter-·-h3d tl) be 
dated when it was being deliv .. red in 
Peking. So, it was datei D ff'W days 
later. but the not came earlier. I 
had to wait-I could not help it-till 
it was delivered before t CGul.! place' 
it before the House. As soon as I got 
the news that it was deli"~l'.d, !m. 
mediately I placed It On tnc Table of 
the Rouse. This was don~ yesterday. 

Now, the only questio.'1 fol' this 
House to consider is whe!!>.el theN hat 
been any reversal of tho:> ,,<,)icy. r 
submit that there has been no) revcl's;).l 
so far as my mind is concerned and 
so far as we are concerned. We have 
been considering this matter and we 
came to the conclusion: .... ~ scm thiS 
letter and that letter, wn:tn it should 
be remembered, is a part or a neces-
sary complement of the lunl" note we 
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[Shri Jawaharlal Nehru] 
have sent, here we have 1Irmly and 
clearly stated what our policy 101 these 
matters is. We 1Ind that having re-
,ard to all the circumstances we should 
not rule out the possibility of meetln,-
not, if I may submit, of ne,oliatin, on 
that basis and I have said in that note 
which is part of the documents-and 
",e cannot rule out this meetin, from 
both the points of view, of our past 
policy and present policy and other 
large consideration •. 

So, I submit there i. no such rever-
sal. Anyhow, these matters, I admit 
are important and vital . and this 
House should have every chance of 
discussing them. They are, in fact, 
possibly being discussed even In con-
nection with the President's Addres •. 
Possibly they might be discussed later 
also. I would be glad to have the 
assistance of this House in all these 
matters. They are too vital to be 
passed through in this way. It does 
not, I submit, give rise to an adjourn-
ment motion. 

Shri Gora,y (Poona): You said you 
should be convinced whether prima 
facie there has been a reversal of 
policy or not. 

Some Hon. Members Tose-

Mr. Speaker: Order, order. I know 
what I said. Hon. Members will kind-
ly hear me. There must be an end 
to this. I have asked the hon Mem-
ber, one of the sponsors of this motion. 
in the representative character, to 
speak. Then, I called upon the hon. 
Prime Minister. In the meanwhile, 
if an hon. Member gets up, shall I 
ask him to go on? How long will 
this kind of thing go on? Is there 
no end to this? It i. rather strange. 
( InteT:TuptiOftB) 

Shri Goray: Therefore, ,it shou1d 
be admi tted. 

Mr. Speaker: Order, order. Han. 
Members know fully well. One side 
Is heard and then the other side is 
heard and then the judge comes to • 

conclusion. Otherwise, we will have 
tu go on endlessly. (Intern&pticms) 
I am sorry, 1 cannot allow this. If 
han. Members want to put their cue 
b"foce the House, they should make 
up their minds and they will have .., 
anticipate not only their points of 
view but the objections and explana-
tions from the other side and then 
answer them in advance. I will have 
to hear both the sides and then I 
"ill have to make up my mind. Let 
it not be understood that I am try-
ing to shut out anybody. But tIIiIJ 
is not the procedure that shall be 
followed. , 

So far as the motion for adjourn-
ment i. concerned, it is clear. If 
there is realy a change of policy, I 
would be the 1Irst person, in a matter 
of this consequence, to allow the ad-
journment motion immediately. Wbat 
has led to this has been made clear. 
The hon. Prime Minister has now 
explained the po.ttion. He was not 
",illing to go to Burma unle •• there 
was SOme useful purpose to be serv-
ed. From that, it is understood that 
unless some conditions or some use_ 
ful purpose had been satisfled, there 
is no further meeting. 

Now, evidently, hon. Members who 
have tabled this adjournment motion 
wanted to know whether there has 
been any change or any possibility 
of any useful meeting and they 
thought that a change of policy has 
arisen. This is too big a matter to 
be disposed of through an adjourn-
ment motion. This matter was refer-
red to in the President's Address and 
I am sure in his reply the hon. Prime 
Minister will certainly place before 
the House what are the circumstanc-
es that have occurred recently for 
him to consent to a meeting with the 
Chinese Premier. I do not think it 
is npcessary to have an adjournment 
motion and adjourn the House to dis_ 
cuss it. We will immediately proceed 
with the debate on the President', 
Address. 
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SIIri A80b Muta: Sir, the point 
that I made has not been answered 
by the Prime Minister nor have you 
tried to give a rulin,. For, the first 
time, a distinction is sou,ht to be 
made between negotiations and meet-
in,. In the past, meeting was conai-
dered to be a part of the process of 
negotiation. Now, the two are' put 
In watertight compartments. You, 
Sir, are a very distinguished lawyer 
and our very respected Speaker. I 
would like to know, and my collea-
cues would like to know, where you 
draw a line between meeting and 
negotiation. If' in the past we were 
aot to negotiate unless theoretically 
a meeting was conceived, in practice 
there was to be no meetin, because 
a meeting was to be a part of the 
whole complex of negotiations. 
Therefore, a major change has been 
made in the policy. On that point, 
neither the Prime Minister has said 
anything nor in your ruling have 
you tried to explain. 

Mr. Speaker: There may be nego-
tiations without meeting. There may 
be negotiations with meeting. With-
out meeting there can be negotiation; 
with meeting there can be negotia-
tion. And then even with meetine, 
there may be no negotiation. 

Shri Surendranath Dwivedy (Ken-
drapara): What is this meeting for? 
To discuss weather? 

Mr. Speaker: My only point is 
whether the House should adjourn 
and give preference to this matter 
and discuss as to why he has now 
made up his mind to meet. What is 
the difference beween the one and the 
other? This is too big a matter to be 
disposed of in an adjournment motion. 
I will allow a free discussion on this 
matter if points are raised, by which_ 
ever side which has got some doubts 
and differences, as to what will be dis-
posed of at this meeting, whether it is 
not negotiation, etc. Then those points 
win be answered by the hon. Prime 
MinUter to the satisfaction of the 
Bouse and to the satisfaction of the 
country at large. I feel that the ad-

journml\llt motion is not the proper 
remedy for this purpose, and I do Dot 
,ive my consent to it. 

SIIri Vajpayee: Will you anow UI 
to move a new amendment to the 
motion on the President's Address ia 
view of the Prime Minister's letter? 

Mr. Speaker: When such an amend-
ment is moved, I may consider that 
matter. It is all hypothetical now. 

12.18 an. 
PAPERS LAID ON THE TABU: 

AMENDMENTS TO INDIAN ADMINISTRA-
TIVE S&Rv!:cs (PAY) RULlI. 

The MInIster of State In the 1IIDI8-
try of Rome Mairs (Shit DBtar): I 
beg to re-lay on the Table, under sub-
section (2) of Section 3 of the AlI-
India Services Act, 1951. a copy of 
Notification No. G.S.R. 1291 dated the 
28th November, 1959 making certain 
amendments to Schedule III to the 
Indian Administrative Service (Pay) 
Rules, 1954. [Placed In Libra",. See 
ND". LT-1787/59]. 

NOTIFICATIONS ISSUED UNDER MsDICDfAL 
AND TOILET PuPARATIONS (ExCIBII 

DtlTIES) ACT AND CENTRAL EXCISE 
AND SALT ACT 

The Deputy MJaIsIer of Finane. 
(Shrl B. R. Bhapt): I beg to lay a 
copy of each of the following papers:-

(i) Notification No. G.S.R 112 
dated the 30th Janua';, 1080 
under sub-section (4) of Sec-
tion 19 of the Medicinal and 
Toilet Preparations (Excise 
Duties) Act, 1955 meking cer-
'lain further amendments t. 
the Medicinal and Toilet Pre-
parations (Excise Duties) 
Rules, 1956. [Placed in Lib-
ra",. See No. LT-1804/60.] 

(Ii) A copy of each of the follow-
ine ''Notifications under 




